
IN TH£ CENTRAL A DFIINISTRATI VE TRrSUllL
PRINCIPAL BENCH

O.A, No, 420/1995 Data if daciaion 13-2-199S,

Hon'bla S^jt.Lakshnii Suaminathan, '^laTtbar (O)

Shri S,K alhotraj
r/o EG-125, Indarpuri,
Nau Dalhi,

(Nina for tha applicant )

Va.

• • Add 11 cant

1. Union of India
through tha Sacratarv,
Uniatry of Railuays(Railuay Board),

i  Nau Dalhi. '

2» Tha Ganl,l^anagar,
NorthaEaatarn Railuay,
Gorakhpur,

.. Resoondants,

a R D E R (ORAt )

(Hon*bl3 Siat.LakshmiSuaminathan, flambar (O)

Nona for tha oartias avan on tha second call.

I  find that none uaa orasant for tha aoolicant even on tha

^  last data of hearing i.a, 16-1-1996.

In tha circumstances, this application is

disTjissad in default for non prosecution.

(Sfijt.Lakshmi SuaTiinathan'
Wambar (3)

sk


